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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI.

In OA NO. 829 of 2024

1. Public Action Committee through its member Er. Kapil

Dev, Office at 561-L, Model Town Ludhiana. Email:

mattewarasutlejpac@gmail.com, Mobile:

9872007872

2. Er. Kapil Dev (aged 47 years) s/o Sh. Jagdish Chander,

r/ol86-E, Bhai Randhir Singh Nagar, Ludhiana.

Mobile: 9872007872 Email: aroraengineers@gmail.com

3. Jaskirat Singh (aged 47 years) s/o S. Makhan Singh

r/o 561-L, Model Town, Ludhiana. M: 9815781629

Email: jaskirats@gmail.com

-A Dr. Amandeep Singh Bains (aged 43 years) s/o S.

f\ Re^ham Singh, r/o #1120, Farmers Abode, Basant

* j Regn. No.ll547^ffhue, Ludhiana. Contact: 9872710384 Email:
\ S.A.S. Nagar / /1

deepsinghbains@yahoo.com

Kuldeep Singh Khaira (aged 47 years) s/o s. Ujjagar

Singh Khaira, r/o #125, Ishar Nagar, Ludhiana. Mobile:

9855544433 Email: kuldeepsinghkhaira5@gmail.com

...Applicants

Versus

1. The State of Punjab through the Chief Secretary, Punjab

Civil Secretariat, Sector-1, Chandigarh. Email:

cs@punjab.gov.in
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2. The Principal Chief Conservator of Forest (HUFF),

Department of Forest & Wildlife Preservation, Forest

Complex, Sector-68, S.A.S Nagar, Mohali . Contact No.:

01722215528, Mobile: 01722298004 Email: pccf-pb@nic.in.

3. The Division Forest Officer, Patiala Division, NH-64, Factory

Area, Upkar Nagar, Patiala, Punjab. Email:

eepd2ptapwdpb@gmail.com, Mobile: 9592070002

4. The Deputy Commissioner, District Administration Complex,

Patiala Email: dc.ptl@punjab.gov.in, Contact: 01752311300

5. The Chief Engineer, Public Works Department (B&R

Branch), Nirman Bhawan, Block-C, Mini Secretariat,

Patiala. Email: cesouth2018@gmail.com Contact No.

9915220066

6. The Environmental Engineer, Punjab Pollution Control

Board, Vatavaran Bhawan, Nabha Road, Patiala

Contact No. 01752228132

...Respondents

Reply by the way of Affidavit of Sharanpreet Singh,

Executive Engineer, NH Division, PWD (B&R) Branch,
Mohali, Punjab on the behalf of Respondent No. 5.

d z Respectfully Showeth:

PRELIMINARY OBJECTIONS

1. That the aforesaid application is kept pending before this

Hon1)16 Tribunal for 17.10.2024 for kind adjudication.

167



n

2. That on the last date of hearing, this Honhie Tribunal was
pleased to pass the following order:

1. “In this original application, Applicant has raised the

grievance in respect of felling of trees in the implementation

of the four-laning project of Major District Road Sirhind-

Patiala Road of 22 Km. stretch and the allegation is that in

the implementation of the said project, 7392 fully grown-up

trees and around 20000 mid-sized trees including the

shrubs will be axed. It is further the allegation in the OA that

trees in almost 7 Km. of stretch have already been axed

within last 10 days by the Forest Department.

2. Submission of the Applicant is that the option of

dantation of the trees should have been adopted and

4. . j Zv//hat compensatory afforestation has been proposed in

ffcJ^ifLiarpur 180 Kms. away and Ropar 75 km away from the

location of felling of trees on the ground that there is no

space left for plantation along the roadside after widening

the road in the concerned location. The plea of the Applicant

is that in terms of the Indian Road Congress (IRC) Code SP:

21-2009 Guidelines, the land ought to have been acquired

for compensatory afforestation. In support of the plea, the

Applicant has placed reliance upon clause 1.3, 1.4, 1.7 and

9.3 of the IRC Guidelines which are extracted as under:
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“Section 1.3: It is the responsibility of the road agencies

to offset the loss of trees and other changes resulted into

the surroundings. There is a need to follow the approach

of "Corridor Development & Management", rather than

"Highway Development". Apart from mitigating the

environmental losses, road agencies must plan to

enhance the aesthetics of the highway corridor from all

possible angles. Highways should not be looked upon

merely as a means of transportation, but as a part

and parcel of the environmental and socio-economic

milieu.

Section 1.4: The land needed for the avenue plantation

and landscape improvement has to be considered during

the project formulation stage itself As a result, after

\ruction, when the plantation is actually to start, the

is available for planting. The width of the remaining
n ROW is, many times, not sufficient enough to

accommodate even a single row of plants; whereas at

some places, three to four rows can be planted. To

ensure availability o f su fficient width for avenue

plantation, the requirement of land for tree

plantation should be assessed and included in the

land acquisition plans prepared for a highway

widening project.
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Section 1.7: Highway design and landscaping

should be regarded as complementary and tackled

as a single planning task. The detailed project

reports prepared for the road projects must include

landscaping and tree planting as an integral part

of the design. The landscape features must be studied

during the design process and specific drawing, designs,

and specifications must be prepared. There should be

no compromise on the cost.

xxx xxx xxx

Section 9.3: Acquisition of Additional Land

9.3.1 Based on the inventory, an action programme

should be prepared as regards additional landscaping

measures and traveller amenities. If available land width

fficient to implement this programme, acquisition of

Singh S^ran onal land should be seriously considered keeping in

view the following requirements:

i) To provide flatter side slopes in cuts and fills
along with contouring of the adjacent land.

H) To provide enough space for planting

suitable trees and plants.”

3 The OA raises substantial issue relating to

compliance of the environmental norms.
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4. Issue notice to the respondents. Applicant is directed to
serve the respondents and file affidavit of service at least

one week before the next date of hearing.

5. List on 17.10.2024.”

3. That in compliance of the aforesaid interim order passed by

this Ld. Tribunal, it is incumbent to laid down brief factual
background with regard to the instant matter and the same
are as follows:

(i) Firstly, the answering respondent applied online for the

diversion of 22.59 hectare of forest land for non-forest

purpose on Parvesh Portal of Ministry of Environmental,

Forest and Climate Change (MoEF&CC) on 11.01.2023 vide

proposal No. FP/PB/ROAD/414057/2023 (Annexure R-l).

(ii) Subsequently above proposal was accepted by the Project

breening Committee on 28.02.2023 and after the thorough- \/ Singh '■ van stnwny, the same was recommended by Project Screening
* ; Rego " J ’-547 1* I

\ S.A )rQbnwittee on dated 28.03.2023 for In-Principle approval

(iii) Subsequently the proposal got the In-Principle approval i.e.,

gt8ge i approval on dated 01.08.2023 from the Regional

Office of MoEF&CC at Chandigarh (Annexure R-3).

(iv) After getting the In-Principle approval, the answering

respondent got the letter from the office of Divisional Forest

Officer, Patiala vide letter no. 5318 dated 10.08.2023
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(Annexure R-4) in which it was instructed to pay the

necessary fee, which are as under:-

• CA — Rs. 3,72,28,702/-

• NPV - Rs. 3,06,57,115/-

• ACA-Rs. 1,97,56,496/-

(v) Subsequently answering respondent after submitting the

necessary fee intimated back to the office of the Divisional

Forest Officer, Patiala vide letter no. 7597 dated 18.12.2023

(Annexure R-5) along with the Pay Order dated 30.08.2023

(Annexure R-6).

(vi) Thereafter, a compliance report of the answering respondent

regarding the same was submitted by Nodal Officer FCA,——— SAS Nagar, Mohali to Deputy Director General of Forests

'^ntrgd), MoEF&CC, RO, Chandigarh on dated 29.12.2023

lexure R-7).

said office granted the final sanction/approval vide

approval No. FP/PB/ROAD/414057/2023 on dated

18.01.2024 (Annexure R-8).

4. That at the very outset, the present application is not

maintainable in the present form, as the Ministry of

Environmental, Forest and Climate Change (MoEF&CC) has

not been arrayed as party in the present application being a

Necessary Party. As it is relevant to mention here that the

said ministiy is the governing authority in the present case of

/ / Singh Saran
i'* IRegn. Ho.H54t
\ I S.A-S. Nagar j

(MohalQ Z
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diversion of 22.59 hectare of forest land for non-forest purpose.
Thus, the present application is liable to be dismissed for non¬

joinder of necessary party.

5. That it is apt to mention here that a false, frivolous and vague

application has been filed by the applicants against the

answering respondent just in order to harass and humiliate

the answering respondent and to illegally halt/delay the

proceedings of the answering respondent without any right,

title and authority, as the applicants in the present application

have not attributed any allegation against the answering

respondent i.e., Mention name of the respondent, hence the

present application is not maintainable and is liable to be

rejected as against the answering respondent.

6. That it is to be made clear that the forest land for

Afforestation (C.A) and Additional

Afforestation (ACA) is to be dealt by the

No. 2 - Principal Chief Conservator of Forest HUFF

no. 3 - Divisional Forest Officer, Patiala Division

, the answering respondent has only to pay the expenses

incurred thereupon and the losses occurred due to proposed

diversion of 22.59 hectare of forest land for non-forest purpose.

7. That there is huge demand and need for the widening of the

Sirhind-Patiala Road as the same is very highly populated road

and on this road, there exists number of schools, colleges,

marriage palaces, hospitals etc. Moreover, this road is also the
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religious path between Patiala, Shri Fatehgarh Sahib,

Chamkaur Sahib and Naina Devi Temple making it highly

overflowing road. Due to this reason, there exist 12 major

black spots along with various sharp curves which makes

travelling for the commuters on this road highly dangerous

and number of accidents used to happen on this road and

becomes the headline of the newspapers on daily basis. Thus,

the said proposal has been made in the overall public interest

and to save the precious lives of the public at large. Further,

while making the project each and every aspect related to the

diversion of the said forest land into non-forest purpose has

been thoroughly analysed and proper Cost Benefit Analysis

has been done (Annexure R-9).

8. That as far as the grievance of the applicants with regards to

the non-compliance of the provisions of the IRC: SP: 21-2009

* (degn.N9.115<7j jj
\ S.AS. N respondent has framed the estimate of the said proiect as per

IRC: SP: 84-2019 ‘Manual of Specification and

Standards for 4-laning of Highways*, as per the directions

received from the office of Advisor (Tech) to Government of

Punjab vide letter no. AT/2024/PWD/6005 dated 23.08.2024

(Annexure R-10), thereby their whole claim is rendered null

and void. It is further submitted that the answering

respondent has clarified in its letter to the Superintending

Engineer, National Highway Circle, PWD B& R Branch,
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Chandigarh vide Memo No.416 dated 23.08.2024 (Annexure

R-15), whereby it is stated in point 2.(vii) against the

observation raised by Advisor (Tech.) to Government of Punjab

that “the whole provision of IRC:SP:84-2019 could not be

implemented as it is brownfield alignment retrofitted within the

available ROW, however the specifications/ standards to the

extent possible have been considered.” Thus, the present

application is liable to be rejected merely on this ground. It is

further relevant to mention here that the IRC:SP:84-2019 will

have an overriding effect in case of any conflict/inconsistency

in the provisions of the relevant IRC Codes, which is clearly

described under Section 1 (8) of IRC:SP:84-2019, which is read

as under:

1.8 “In case of any conflict or inconsistency in the

provisions of the applicable IRC Codes, Standards or

loRTH Specifications, the provisions contained in

ds manual shall prevail.”

£ further submitted that as per the site plan of the Sirhind-

Patiala Road KM 1.250 to 29.551 (Annexure R-ll), detailed

information regarding all the aspects of the said diversion has

been mentioned in a tabular form along with the diagram of

the said road. Wherein, it is clearly stated that even after

diversion of the required forest land, there remains a forest

strip measuring from 0.670 meter to 2.410 meter on both sides

along the road, on which one row of trees is still standing. It is

to be made clear that from KM 1.250 to 7.800 only recarpeting
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of the road has to be done and the diversion of forest land for

non-forest purpose has to be done from KM 7.800 to 29.551

both sides of the road.

lO.That the Divisional Forest Officer vide its letter no. 5232-53

dated 10.07.2024 (Annexure R-12) has convened a meeting

which was addressed by the Deputy Commissioner, Patiala on

dated 12.07.2024, as instructed by the Financial

Commissioner, Forests & Wildlife Preservation, Punjab vide

letter dated 04.07.2024 (Annexure R-13), wherein the

directions were given to make plantation on the entry, exit,

acceleration, deceleration and T)’ area of Petrol Pumps.

Therefore, the answering respondent is making every possible

effort to plant more and more trees not only on the prescribed

Z of Petrol Pumps but also in various schools, factories etc.

* Regn. Mo 115471 H
\ SAS r'^2®lP ‘Manual of Specification and Standards for 4-laning of

(w.^) 7^7
ll.lt is submitted that a similar OA No.1042 of 2024 relating to

same stretch of road 22 KM long (Sirhind-Patiala Road KM 7.8

to 29.851 Both side) between the same parties and with same

facts is also pending before the Hon'ble National Green

Tribunal at Principal Bench, New Delhi, which comes under

the purview of res- subjudice and needs to be stayed.
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REPLY ON MERITS

1. That para no. 1 of the application is correct and admitted to

the extent that the trees, plants and shrubs along roadsides

play major role in controlling Air as well as Noise Pollution and

any kind of pollution control norms sire essential component of

sustainable development. Rest of the para is wrong and hence

denied. It is pertinent to mention here that the present project

of widening of Sirhind-Patiala Road and for that purpose the

diversion of forest land for non-forest purpose is done keeping

in mind the overall public interest as it is the long pending

demand of the general public. The entire process right from

making the proposal till its final approval has been done in

accordance with due process of law and nothing has been

done as contrary to law.

2. That the contents of para no. 2 of the application are correct to

the extent that the project of four-laning of the Sirhind-Patiala

M^bad (22 Km stretch) has begun with axing of 7392 trees and

7 few number of trees have already been axed till date. Rest of* (Renn. h< ]T
iara is wrong and hence denied. It is relevant to mention

Wre that transplanting of trees to some other place is the

subject matter of the forest department and the answering

respondent does not have anything to do with it. Moreover, the

forest land for Compensatory Afforestation (C.A) and

Additional Compensatory Afforestation (ACA) is to be decided

by the Forest Department only, the answering respondent has
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only to pay the expenses incurred thereupon and the losses

occurred due to proposed forest diversion (NPV), and the same

has been paid by the answering respondent as under:-

• CA - Rs. 3,72,28,702/-

• NPV - Rs. 3,06,57,115/-

• ACA-Rs. 1,97,56,496/-

3. That the contents of para no. 3 of the application are correct to

the extent that the answering respondent no. 1 is going to do

Compensatory Afforestation in Hoshiarpur and Ropar and this

Major District Road is one of the busy roads of Punjab and the

same is used by thousands of vehicles, rest of the para is

wrong and hence denied. It is pertinent to mention here that

in this para, no specific allegation has been made against the

answering respondent. Nevertheless, it is to be made clear that

even after diversion of the required forest land, there remains

j fnrpst strip measuring from 0.670 meter to 2.410 meter on

rides along the road as per Annexure R-ll, on which

w of trees is still standing and more number of trees can
i]

st ij{'|)e planted on the said remaining area alongside the road,

there is no need to take any Environmental

Certificate, as the answering respondent is

from it, as per the notification S.O 133 dated

14.09.2006 of Ministry of Environmental & Forest under Sub

Rule (3) of Rule 5 of the Environment Protection Rule 1986.

The Justification regarding non applicability of the

Singh \
on#|r

S.A .r /

Moreover,

Clearance

exempted
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Environment Clearance Certificate is (Annexure R-14), which
s dufy countersigned by Divisional Forest Officer, Patiala on

dated 01.03.2023. Further, it is submitted that the answering

respondent has framed the estimate of the said project as per

the guidelines given in IRC: SP: 84-2019 ‘Manual of

Specification and Standards for 4-laning of Highways’, as per

the directions received from the office of Advisor (Tech) to

Government of Punjab vide letter no. AT/2024/PWD/6005
dated 23.08.2024 (Annexure R-10). Hence, the allegation of

the applicants that the provisions of IRC: SP: 21-2009

Guidelines for Landscaping & Plantation have not been

complied with becomes redundant.

4. That the contents of para no. 4 of the application are not

objected to as the same is a matter of record. But it is

pertinent to mention here that the same cannot be made

applicable here as the present project estimate has been

Z^'Q^^^med as per the guidelines given in IRC: SP: 84-2019

' Singk of Specification and Standards for 4-laning of
*|Reqn. '4? inHighways’, as per the directions received from the office of

Advisor (Tech) to Government of Punjab vide letter no.

AT/2024/PWD/6005 dated 23.08.2024 (Annexure R-10). It is

further submitted that the Advisor (Tech) to Government of

Punjab vide its above stated letter at point (x) specifically

instructed the answering respondent that “the total cost of the

project should not exceed the Administrative Approval already

issued by the Government”. Therefore, the Acquisition of
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additional land could not be done as it would have drastically

increased the project cost to great extent.

5. That the contents of para no. 5 of the application are not

related to the answering respondent, hence needs no reply.

6. That the contents of para no. 6 of the application are wrong

and hence denied, except of the fact that the land along

roadsides from where trees and shrubs are going to be axed,

comes under District Patiala and Shri Fatehgarh Sahib. It is

pertinent to mention here that in this para also, no specific

allegation has been made against the answering respondent.

Nevertheless, it is to be made clear that the answering

respondent has framed the estimate of the said project as per

the guidelines given in IRC: SP: 84-2019 ^Manual of

Specification and Standards for 4-laning of Highways’, as per

the directions received from the office of Advisor (Tech) to

j^^TT^yemment of Punjab vide letter no. AT/2024/PWD/6005
XBaljirtderX

/ Singh 5?-^Vd\Y3.08.2024 (Annexure R-10). Hence, the allegation of
[ Regn. No.11547)* n
\ 57 " r the/ applicants that the provisions of IRC: SP: 21-2009 have\‘ .) 7^/1^7^7/7-W>^een complied with, becomes redundant.

7. That the contents of para no. 7 of the application being a case

which has been referred to and an order which has been

produced of the HonT^e Tribunal, which is not denied as

matter of record, hence needs no reply. However, it is

pertinent to mention here that the facts and circumstances

varies from case to case. The conclusion/judgment drawn out
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m one case could not be applied to the other case in a true
sense.

That the contents of para no. 8 of the application are wrong
and hence denied. It is wrong and denied that there is no
space available along the stretch for plantation. It is pertinent

to mention here that as per the site plan of the Sirhind-Patiala

Road (Annexure R-ll), wherein, it is clearly stated that even

after diversion of the required forest land, there remains a

forest strip measuring from 0.670 meter to 2.410 meter on

both sides along the road, on which one row of trees is still

standing and more number of trees can be planted.

9. That the contents of para no. 9 of the application are not

ted to the answering respondent, hence needs no reply.

ayer clause is wrong and hence denied.

< Of
may kindly be dismissed with costs in the interest of justice.

R

teping in view of the above, it is most humbly and

ectfully prayed that the application filed by the applicants

Place:

Dated: /ZA/7"*
(Shafanpreet Singh),
Executive Engineer,
National Highway Division
PWD (B&R) Br., Mohali,
Punjab.

Sinch S;ran

Verification

Verified that the contents of the reply by way of affidavit from

Para No. 1 to 9 (verify) of preliminary objections and Paras No. 1 to
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9 on merits are true and correct to the best of my knowledge and

nothing has been concealed therein.
- . < .

OF '

miH.
:wixt
u. jtStM

(Sharanpreet Singh),
Executive Engineer,

ational Highway Division
D (B&R) Br., Mohall,

7Punjab.

co-u«*» M "

• • io V«s

Place:

Dated: 16llol^2^1
Bat ihcJer

S:nr:s f’Cn
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Form-A (Part-1):Diversion of Foroslland

Project Details
Common Application Form

1 alProject

Ik Nonv o* theProject

I1P^wct ProposalFor

U. r MT-xt© (Sngle WiAcoa Number)

1< Ou;-tpuonot prefect

nerm.sston «or RnbaMItaiinnfupgrnaciron V 7।ar* tnMimii
Of PotlatO'Sunind ioadxn> fSOO '29S5iB/SDuU IbUfu 5
FotuhQOrn SotuO

Nmv

SW/H509I/2023
dherston of 22.59 Ha of forest loadpermission for
Rehat>L‘.ouon/upg<odoiion of 2lane to 4 Lorung of Patolo
Sirhind rood Km 7.800 »29 551B/S Dltrt PotWo 6Fatohgcrh So** b
under forestDivision PoGob.

1 OetdUs of theCompony/Otgonuoiion/user Agency making application

XL ^gol Status ol the Company/Qrgankatlon/Us«r Agency

H vam* ot (be Company/ Orgonuohon/Usar agency

ftegsured address

13. Adairs

14 Vlage /Teun / City

11 state

16. D»?rC

17. 3>aCo4«

IB t-rolladdress

19 jr J meNumber

110. Mobile number

Stole Oovemmeni (DepoHniem/Autonomcui body)

FHCMTlVtLNOiNIER CENTRAL WORKS 0W«©NPWO

DiMliCl Adr'rHsvaUwe CompWs. Sector r®. ».w

SAS kpgar

PUNJAB

SAS-Nagor

U0113

eecwamonpAapb^gmoiicom

01^2219070

98554^55

3. Details ol the person making application

31 font

3.2. Les'gnauan

Correspondence address

33. iddreis

3A. Linage /Town / City

15. State

3.C. Dtstnct

3 7. -mCode

3.8. lor.Omorki

3.9. i-mailaddress

3.10 lonohne Numoer

111. Mobile number

Rapiwt S agn &dhu

befuweCr^ne^r

UecubveLngnce* PWD 8 and W MahQJi

SASNagor

PUNJAB

SASNagar

160GSS

Near judicialCourt Complex

eecivamonpAupoojgmoK com
2225063

9855472J5G

Project locolion

4. locationof the Project or Activity

A I 1 JM^nn KhU NfW ARfA km1

Executive Engineer
National Highway Division
Mohali
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NCWAKlAUn*IkocdKML

Plot/survey/Khaira no.

L M ether the projecl/aclivitY lotl»na in Ino slate/ur shoring _
NrJ

fim«tnoi'oooi borders

5. Shapeol the Project Uneoi

locationDetails

TopoihcetNo Stalo/UT District SubDistrict Village

H4-M5 PUNJAB Fowhgo/h Sahib FotahgorhSohib SUDHUWAL

m4:k« PUNJAB FatahgarhSaKb Folohgarh Sohib ADAMPUR

H4X? PUNJAB FdUhgaihsahib FolAhgath Sohib BAVARIAN
h4jk; PUNJAB Poitolo Poltalo BARAN

H43K& PUNJAB FclohgothSrxhrb ralahgaih Sohib CHORWAIA

H4dcr PUNJAB Fatolvgoih Sahib Falehgorb Sohib GUNIAMAJRA

M43K7 PUNJAB Poltalo Pohoia HAROASPUR

-4;K * PUNJA8 Faiehaorh Sohb Folongorh Sohib JAKIhVAU

h4*KG PUNJAB rmebgerhSahb Fotehgorh Sohib KAR AURA

M41KC PUNJA3 FotehgcrhSchlb Foiehgarh Sohib KARAURi

MIK? PUNJAB Pallain Poliala KasiahA

H43KG PUNJAB Fatohgofh schib Fclahgurh Schib MADHOPUR

M43K7 PUNJAB PQ.UOIO Pauato MAJR1 KANAN

H42K7 PUNJAB Fotehgorh Sahib FolehgarhSohib MAIHERI

MM PUNJAB Fatehgorh Sohib Foiehgcrh sohib NALINI

H43K6 PUNJAB Fotehgorh Sohib FolohgarhSohib NOUHA

M3A7 PUNJAB Fate%otn sohib FotehgainSohro NOIKXA

M3K7 PUNJAB Paliolo PotKJlo PHAGAN MAJRA

MX? PUNJAB Patiala Peltate RHKHERt

H4M PUNJAB Futungant SOhrtj FolengomSaho RURJU

MM PUNJAB Fatohgorn $on<b Fctahgansohib SHAWPUR

Remarks

n/a

6. Land Requirement (InHa) ol tho project or activity

6.1. Nature ol land Involved

6^. Non-Foresl land (a)

6.X Forost tana ]B]

6.4. Total bond IA*fi|

Project Activity Cost

6. Project /Activity Cost

6.1. Total Coct of tho Project or current price level (inlakhs)

7. employment likely to be generated

7.1 Duong construction phase
” *,V». ♦rrf ,-jrqni

7.1.1. NO. ol permanent employment (No.s) 1a}

0

3435
Amount in Words Nine Thousand Four Hundred Thirty Fight
lokh(s) Only

Executive Engineer
National Highway Division
Mohall
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JI Period ol employment (No.of Coys) |a| 365

/0.3. No.olman-aoy«|xl>[A)'(tl| 3555

i v > emo_.»xxi

7 LA Temporary /Contractual smploymsni (No of Monday*)

7.L5. Total |x|<M 5'305

7.1 Outing operollonCil phase

?.?' Ito ol permanent emptoymonl (Mos) (a) 7
7.7.3 Periodol employment (No. ol doyi) |0] 365

7A.3. NO.OI man-days |X)x|Al*|B| 3555

“l « » el

7.3.4. Total (Xl »|v| 7535

Others

8. Whether Rehabilitation ondResettlement (sen) Involved? tio

9. w-einoi project area InvoNu sMUng ol
wilwaouree/road/roIVTransmtaion line/walor pipeline, etc. MO
requ"»C’

10. Whether any ottetnativo site(s) examinedor port thereof lor MQ
tiro non-eite-epoafic component?

10.1 xenson thereof Ho other of tornote

tl. Woemor tHeteItanyGovernment Order aPolicy/ Court
order re evont or restricting to the site?

>1 whether thereh any SUgarionpending cgofnsl theproject KQand/or landinwhich theproject Isproposed to be set up?

13. v.nether theproposalinvolves violation of
Act/euie/Reguloilon/Noiincodon ol Centrol/siaie Government?

Form-A (port-1):Diversion ol forest Land

Project Details

I. Forest Clearance

11. Slo e PUNJAB

no 9 Sir.pdi

LX FtOiect Category

1.4. {wimpled Category

n/a1.5. Is Related to Encrcchmeni?

No

1.6. Whether any proposal seeking prior approval ol
Central Government under the Van (Sanrakshan Evam
Samvotdhan) Adhiniyom. 1980 (or diversion of (oiesi
land required lar this project has boon submitted in Uva
pcsf>

t upload o copy of note containing justification foi
2 'seating the Project in forest land

Construction / Widening oi Road including approach
road to roadside establishments including bridges

N/A

Executive Engineer
National Highway Division

1 Mohali
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jo land

L Underground Component n/a

'3. Details ol Forestland proposed to be diverted (village / Division / District Wise Breakup)

3.1. Total area of forestland proposed lor diversion
(ba.) 2259

3.2. Tctcl area ol non- forestland required for this Q
project (ha.)

33. legalStatus of latest land proposed lor diversion
Area (ha) legal Statusol Forest land

215& Protected Forest

3.3.1. Total Aiea (ho) 22.59
3.4, Total period (or which the foiesliandis proposed g3
to be diverted (No.of years)

KMt OroBs

Division
No. cf Patches
XUl

Patiala Division
1
2469619_FC_KML_167S7649I7566_N£W ARCA.kml

location Details

ToposheetNo. District Village Range Forest landproposed tor diversion Non Forest land

Aiea (ha) Area (ho)
H43<5 Fatehgarn Sohio IAACHOPUR Sirhind 0.74 0

H£3«*7 Fatehgcrh Sahib SUDHUWAL Sithind 0.16 0
h-jC7 Patiala MADHOPUR Sirhind 0.73 0

H43<* Fotohgorh Sahib SUDHUWAL Sirhind 0.1 0

H43<7 Fotehgarh Sahib SUDHUWAL Sirhind 0.P 0

H43<7 Patioia BARAN Pctiaio 7.1c 0

Fotehgarh Sohib A0AMPUR Sirhind 13^3 a

Patch betaUs

Patch/ Segment ID Forest /«reo (ha) Nan-Forest Area (ha) Remarks If any

7 225£I 0

Remarks Details

As per field report the 7.16 Area will be affected m Patioia Range. All the Balance ere will be altectedot Sirhind
Rarvp So Village wise detail is not Possible this detail lsa7 Patches ol xml and particular Road wise detail not a
vii'ogewlsedetail

Total Patch-wise Forest Land In the division (ha)

3.5. Ictal Forest tond Area (ho)

3.6. Total Non Forest tond Area (ha)

Total KMi-wiseForest Land In the division (ha.)

22.5900

00000

. Executive Engineer
M National Highway Division

Mohali

186



22.53

4. componentwise Breakup

FdrMt landProposed for Non-fcre?t
land (ha)Diversion (ha)

022 BB

22.59

0
forest Land Area (ha)

ZlNonForest Land Area (ho)

CalArea (ha)

Component

Rehabilitation/upgradation ol 2 lane io <i toning of Patialo-
Slrhlndrood Km 7.800-29 551B/S Olslt Pottafo & Folehgarh Sahib

5. Total Forest land(ho)

6. total Non Forest land (ha)

22.53

0.0000

7. Upload mapof the lores! londproposed to be

diverted prepared by using DGPS or Total Station (pdf DGPS (3).pdl
only)

Afforestation Details

7. Details of land identified for Compensatory Afforestation

7.1. Whether Compensatory Afforestation is applicable_ No
or not?

Others

8. Cost-Benefit analysis

8.1. Whether Cost-Benefit analysis lor the Projecthas Yes
been mode?

8.1. Totol Loss (Against the proposed forest land
Diversion in crore) 1078.6

8.2. EstimatedBenefits of Forest Diversion (incrore)
8.3. CostBenefitRatio

10.57

0.0098

8.4. Upload a copy of Cost-Benefit analysis Cost Analysis.pdf

9. Environmental clearance Details

9.1. whether theProject requires Clearance under the
Environment (Protection) Act1986 (Environmental No
cleorcnee)?

10. Wildlife clearance Details

10.1. whether the Project or a port thereof is locatedin
any Protected Areaor their Eco sensitive tone?

Category Specific Detoils
W*

Executive Engineer
M National Highway Division

Mohali

187



faAdditional Information,if any

No. Document Name

1 Cost Benefit Analysis

2 Revised Map

Authorization ofMameChange
3 of AuthorizedPerson

a Reply

5 ForestMapwithCalculation

Enviommont Cteoranco
Exemptionupto30Km

7 Jusnlicatlon use for Forest land

S balance Sheet

9 Google Sheets

10 U/T irrigation

11 Authority letter of Xen

12 FRA Certificate DC Patiala

13 Survey Of India Topasheet

14 Mop 1

15 MAp

15 Approval

17 u/t fraFatepgarh Sahib

18 U/"stage 1and 2

19 UT Govt Project

20 Justification EC

21 Reserve Price of Trees

2. J/T CA.NPV, AddlCA Addl NPV,
’enal ca,Penal NPV

23 Minimum Use of Fores! land

24 Justilicoilon use (or forest land

25 Detail of NonForest Area

26 AnxA

27 -orm a

Remark

Cost Benellt Analysis

Revised Mop

Authorization ol Name Change of
Authorized Person

Authority letter ofXen

FRA certificateDC Potia.a

Survey OHntUa Toposheat

Map 1

MAp

Project Approval

Penal NPV

Minimum Use of Forest Land

Justilicoilon use lor forest land

Detail of NonForest Areo

Anx A

Form A

Document

Cost Analysis pdf

Revised Mappdf

Change name ol
Auihonzed.pdf

PWD reply.mergodpdf

PWDrcply_mergcd-7-9pdf

WhatsApp Image 2023-02-
02 at 12.58.36 (l).pdf

no 9 Slr.pdf

BalanceSheet.pdf

DOCOO9.R0I
irrigation ur.pdf

Authority letter Forest
case.pdf

FRA PaLpdf

sOiSheeipdf

Map 1pal

Map pdf

project Approvol.pdf

FRA FGS.pdf

Stage Iand2pdf

Govtpdf

justi EC pdf

Resreve Price of tRees.pdl

Undrtakigs.pdf

No 10.pdf

No 9 pdf

No 7pdf

Anx a.pdf

Form Apdf

reply

Forest Map withCalculation

Enviornnient Clearance Exemption upto 30
KmosperECGuldllnacopy Attach

Revised

Balance Sheet

Coogle Sheets

U/T irrigation

U/T FRAFatehgarh Sahib

U/T Stage land2

UT Govt Project

Justification EC

Reserve Price of Trees

u/T CANPV, Addlca Addl NPV.penalCA,

Undertaxing

'Ihereby give Undertaking that the data and information given in the application and enclosures are true to be
test at my knowledgeandbelief-andIamoware that if anypart of thedata andinformationis found tobe false
or msteadingatany stoge.theproject willberejectedon.dclearancegivenUany totheproject will berevokeda:our risk andcost.Inaddition to the above,Ihearbygiveundertaking that no activity/constryctfon/exponsion
has boon takenup

12. Nome RaipreetSingh Sidhu

13. Designation Executive Engineer Executive Engineer
National Highway Division
Mohali
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EXECUTIVE ENd^NEER CENTRAL WORKSDIVISIONPWD

Executive Engineer, PWD B ond R Mohall

p
Executive Engineer
National Highway Division
Mohali
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Minutes of PtojectSorcening Committee held
on 10*03.2023
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^Minutes of the Project Screening Committee meeting held on
10/3/2023 at Forest Complex Sector 68, Sahlbzada Ajit Singh
Nagar under the Chairmanship of Additional Principal Chief
Conservator of Forests cum Nodal Officer (FCA).

As per new FCA Rules. 2022 (dated 28/6/2022) forest diversion under
Section 2 of FCA 1980 having un area of more than 5 ha are to. be
screened by the Project Screening Committee under the Chairmanship of
Additional Principal Chief Conservator of Forests cum Nodal Officer
(FCA). The meeting of this committee was held on 10/3/2023 in the

Conference Hall, Forest Complex, Sector 68, SAS Nagar. As per the

attached list, concerned departmental officers/employees, user agency
and other non-departmental memhers/their representatives attended the

meeting held in hybrid mode. Nodal Officer (FCA) welcomed the

officials/employees present in the meeting at the outset of the meeting,

The proposal listed was discussedby the Committee.

Agenda ID : FC/AGENDA/PSC/878813/2023

Agenda No. 1

Is-
No

Proposal No. Division Project Name Project
Category

Forest
Area

1
j FP/PB/ROAD

/414057/2023
Patiala
Division

permission for
rehabilitation/
Upgradation of 2 Lane to
4Lanning of Patiala-
Sirhind road Kra 7.800 -
29.551 B/S Distt: Patiala
tFatehgarh Sahib

Road 22.59

ion

The PSC has already screened PariIof this proposal on .23-01-
2023 with Agenda ID No. FC/AGENDA/PSC/614102/2023 and
some observations were raised. Minutes of Meeting were circulated
vide letter No. 24197-202 dated 25-01-2023 (MoM ID -
FC/MoM/PSC/425614/2023), The second part of its PSCI to screen
PartIafter corrections was held on 21-02-2023 with Agenda ID No.
FC/AGENDA/PSC/109666/2023. Minutes of this Meeting were
circulated vide MoM ID - FC/MoM/PSC/723618/2023 dated
27-02-2023. Subsequently, thePart-II of the proposal was screened
by the Committee on 06-03-2023 and few observations were made.
Minutes of Meeting were circulated vide MoM ID No.

Executive Engineer
National Highway Divi
Mohali
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FC/MoM/PSC/663335/2023 dated 09-03-2023. The part II of thia

proposal was again screened by Coifimlhee on 10-03-2023. All the

observations raised by pgc in the earlier meeting have been taken

care of and compliance by bFO baa been done.
The ComnWb, therefore, accepts the proposal and

recommends It to be acrid to State Oovt. for prior approval, after

which the case will be sent to the 1R0, Chandigarh for

consideration.

. Executive Engineer
National Highway Division
Mohali

192



Government of India
Ministry of Environment,Forest and Climate Change

Integrated Regional Office, Chandigarh

Online Proposal No.: Fr/PUZR.QAD/414057/21)23 Dated: 0VU8/2023

To,

Additional Chief Secretary
(Forest)
Chandigarh .Punjab.

Subject: Proposal for noil-forestry use of 22.5? Ita of forest land under Forest (Canseravation) Act. 19X0 in
favourof M.S EXECUTIVE ENGINEER CENTRAL WORKS DIVISION PWD for PatiaU Division in
PAT1ALA Forest Division. District (PUNJAR)(FP/PB.'ROADM 14057/2023)-reg,

Sir/Mnd:nn,
Kindly refer to the subject cited above and letter under reference for seeking prior approval in
accordance with section 2 of the Forest (Conservation) Act, 19X0 for diversion nF 2gJ9 Ha forest land
for non-forestey purpose. Aller euretul examination of die proposal, In principle approval is hereby
conveyed Ipr the above mentioned project,Subject to die following conditions:-

1. General Condition:

Sr. Nn Conditurns

1.1

1. Legal status of the forest land shall remain unchanged.

2. Cost Of Couipensulury Affnrestuliou, asr per CA scheme, may be realised from the user
agency.

3. Net Present Value (NPV) of the forest land 2249 hectares being diverted for uun-forestry
purpose may be realized from tlrc uscr agency, as per Ministry’s directions issued vidc letters
No4'3/2O1J-FC (Vbl-D dated 6th January 2022 and Hon'blc Supremc Court of India’s Order
WPfQNo. 202/1995, LA. No, In 566, dated.30th October 2002, 28th, March, 2Q08, 24th April,
2008 and.9th May 2008.

4. The Net Present Value (NPV) of the- forest land and ajl other CA levies shall be deposited
tluough web portal of Ministry of Environment,, Foresi and Climate Change
www.piiriwsh.iw in.

5. Complete compliance report will be uploaded in thec-portal Ihttnsu/narivcsli.nic.in ).

Executive Engineer
National Highway Division
Mohali
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Ji

{ Sr. No Conditions

6. User agency should ensure that the compensatory levies (CA cost NPV, etc.) are deposited
through challan generated online on web portal and deposited in appropriate bank only. Amount
deposited through other mode will not beaccepted as compliance of theStage-ldeanmee..

7.The complete compliance of the FRA. 2006 shall be ensured by way of prescribed certificate
from the concerned District Collector.

S.The Divisional Forest Officer shall furnish undertaking that the approved CA srtets) will not be
changed without the approval of competent authority.

9.The Nodal Officer (State CAMPA) Authority shall furnish undertaking that die funds under
Slate CAMPA"ill be released to Divisional Forest Officer as per approved CA scheme

10. NOC form Irrigation Department has to be submitted.

2. Standard conditions

Sr. No Conditions

2.1

1. The number of trees plants to be felled shall not in any way exceed the numbei indicated in the
proposal and no harm shall be done to die wildlife during felling of trees The felling of
trees/plants will be earned out under the strict supervision of the State Forest Department and
the amount spent on telling of trees/planls will be deposited by the user agency lo the State
Forest Department.

2. As per the proposed CA Scheme. Compensatory afforestation (CA) shall be taken up by the
State Forest Department over degraded forest land in H B No 496 of village Dada PF.Tehsil
and district Uoshiarpur atthecost of the user agency. The Fhntariou shall be done within one
year from the date of issue of approval. As far as possible, a mixture of local indigenous species
shall be planted and moiioeultup:of any speciesshall strictlybe avoided.

3. The Divisional Forest Officer dull ensure (hat the approved CA/ACA site (s) will not be
dianged without die approval of Competent Authority.

4. The Nodal Officer (State CAMPA) Authority shall ensure that the fluids wider State CAMPA
will be released to Divisional Forest OfficeraS pernpproved CA scheme.

5.The State Covemment slwll upload the KMLfilcs of the degraded forest area accepted for
raising compensatory afforestation in the E-Giwn watcltixurnl of FSl. before handing over of
forest land to the user agency.

6. The forest land shall not be used forany purpose other than that specified in the proposal.

7. The user agency shall pay additional amount of NPV as and when increased by lire order of
Hon’blc Supreme Court and the State Government will ensure dint the increased amount is
deposited.

8. No kind of damage will be done to theadjoining forest land. Simultaneously, all efforts will be
made tosaveadjoining forest and forest land.

9. User agency shall raise strip plantation on both sides and central verge of the road as per the IRC

Executive Engineer
National Highway Division
Mohali
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K H milipi

( sr. No Conditions

i

norms.
10. Speed regulating signage will Ite erected along Ilic rotttl »1 regular intervals in die Protected

Arens/ Forest Areas.

11. The user agency shall provide suitable tinder / over pass in Protected Arai / Forest Area as per
recommendations nl’CWLW / NBWL / FAC / RE C

12. The boundary of the diverted forest land shall be suitably demarcated on ground at die project
cost, as per the directions of the concerned Divisional Forest Officer.

13. Tile forest kind proposed to be diverted Shall, under no circumstances, be transferred to any
other agency, departtuctlt, or |xstSon without approval of the Central Government.

14. The layout plan of the proposal shall not bo clanged without prior approval of Central
Government.

15 The user agency shall carry out muck disposal nt prc-dcsiguatcd sites as per Ute scheme
approved.

16. No additional or new road will be made inside the forest area for transportation of atiuutuction
material forexecutionofproject work.

17. Any other condition may be slipulated by yiis regional biTice from tiioe to lime, in the interest of
conservation, protectionanddevelopmental' forests & wildlife.

18.User Agency shall obtain Environmental Clearance as pet die provisions of the Environmental
(Protection) Act, 1986,ifapplicable.

19.The initial permissionwillbegiven to this proposal for 99 years. After that thepermission glialI
again be obtained from the Government of India. Theperidd of diversion under tills approval
shall be co*tcnninUS with the period of lease to be granted in favor of the user agency or the
project life, whichever is less.

3. Specific Conditions

After receiptof the compliance report on die fulfillment of theconditions mentioned above, the proposal shall be
considered for final approval under section 2 of the Forest (Conservation) AcL 1980. Transfer of forest land shall not be
affected till final approval is granted by the Government in this regard.

Copy To

3. APCCTtfCA). forest Department, Government of Punjab, Forest Complex. Scetor-6S, SAS Nagar, Mdiali. Punjab (

Executive Engineer
uj^f ' 'ational Highway Division

tnholi

l.EH rtrRfpw («rXw.c^), qwraw.tHt’tf^ tj^pi wt, stam, 3^.<^3 ' (ramesh.nandevfrr.nie.in)
2. PCCI (PCCF (HoFF), Forest Department, Government pf Punjab, Forest Complex, Scctcr-68. SAS Nagar. Mohtth.
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Divisional Forest Officer, Forest Division & District Patiala & Fhlcltgarh Sahib.M*l>(dtM.II>i‘r,Sl>Hlll.wn).
/ s The Executive Engineer, Executive Engineer, PWD B and R Mohnli, SAS Nagnr.(eccwdniulipwdpW<$ginuil.c<im).

Yours FnitJicmiv
Rajil Ram Singh

Deputy inspector General of Forcsts(C)
Regional Office. Chandigarh

Executive Engineer
National Highway Division
Mohali

wn
m Singh

of Forest. IRO

Validity
Digitally Signe
Deputy Inspector
Date: 01/08/2023
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TRANSLATION FROM PUNJABI TO ENGLISH

Government of Punjab
Department of Forest and Wildlife Preservation, Punjab

Office of Divisional Forest Officer, Patiala
Email: patialadfo@gmail.com PH.No.0175-2921574

From, i

Executive Engineer,

Central Works Division,

PWD B&RMohali

Number: 53/8 Dated: 10-8-2023

Subject: Diversion of 22.59 Ha of forest Land permission for Rehabilitation/ Upgradation
of 2 Lane to 4 Laning of Patiala-SirhindRoad KM 7.800-29.551 B/S Distt: Patiala &
Fatehgarh Sahib under Forest Division Patiala. Proposal No. FP/PB/Road/414057Z2023

In reference of the your above said case the in principal has been done from Indian
Government. Therefore it is hereby written that the applicable fees should be deposited as
mentioned below, so that the necessary process should be initiated for final approval of
the said case.

1) As per Compensatory afforestationRs.3,72,28,702/- has to be deposited.
2) As per Additional C.A Rs.1,97,56,496should be deposited.
3) As per NPV Rs.3?06,57,J15/-has to be deposited.
4) F.R.A Certificate and N.O.C of Irrigation Department to be submitted.
5) That above said amount is to be deposited through online portal

foestclearance.nic.in of Indian Government.

Divisional Officer Sd/-

Patiala Sd/-

Estd No: 5319-20 Dated: 10-8-2023

The copy has been forwarded to Divisional Forest Officer, Hoshiaipur and Rupnagar and
writtenthat an undertaking is to be submitted for changethe CJUA.CAsite namein
serial no. 8.

Divisional Officer Sd/- c .Executive Engineer
Patigin sd/- National Highway Division-— Mohali
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TRANSLATION FROM PUNJABI TO ENGLISH At*P&LvR.E £~-5

Office of the Executive Engineer, National Highway Board, Public Works Department

(Buildings and Roads) Branch

Room No. 464, Third Floor, District Administrative Complex, Sector-76, S.AS Nagar

Email:- eecwdmohpwdpb@gmail.com Phone No: 0172-2219070
To,
Divisional Forest Officer,
Patiala.

Subject- Diversion of 22.59 Ha of forest land permission for Rehabilitation/ Upgradation of 2
lane to 4 Lanningof Patiala-Sirhind Roadkm.7.800- 29.551 B/S Distt Patiala & Fatehgarh

Sahib under Forest Division Patiala.
Proposal No.FB/PB/ROAD/414057/2023

Reference :-Your office letter no. 5318 dated 10.08.2023.

With reference to the above said subject the required amountdemanded of Rs. 8,76,42,313/-
(Compensatory afforestation = Rs.3,72,28,702/-, Additional C.A= Rs, 1,97^6,496/-, As per
NPV Rs. 3,06,57,115/-)at Campa Punjab on dated: 30.08.2023 has been deposited in this office,
of which the attested pay-order is enclosed herewith.

Apart from this, through the letter under reference, the demanded FRA Certificates and NOC of
Irrigation Department is enclosed herewith and senttoyou for further appropriate action, it is
requested that the finaI/stage-2 approval of the subject case be kindly issued by the Indian
Government as soon as possible.

Annexure/1Jay orderdated 30.08.2023
2. FRA Certificates
3. NOC of Irrigation Department.

Sd/- 18/12/2023
Executive Engineer,
National Highway Division,
PWDB&R Branch
Mohali Sd/-

Estd. No. Date:

The copy of the abovesaid is forwarded toSub Divisional Engineer, National Highway Sub
Division, Chandigarh for information and further necessary action.

Sd/- 18/12/2023
Executive Engineer,

Executive Engineer
National Highway Division
Mohali

National Highway Division,
PWDB&R Branch
Mohali
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£ 6
No:

Payment through ECS/RTGS/NEFT
3«s pay order contain* 1 pageft))

I

Pay Rs. S7642313
Payment not to be made Without peeper idcobficainn ot the
authonzedPersoA Credit theamount to account* of persons
throughECS/tHGS/NGH
As per 1gllov»tng invoice, duly signed by T.0

Pay Order
This is Electronic Replica of Original Pay Order.

This can be used by DOO for verification purpose.

RBi 5A.S Nagar Mohall
District Treasury Office, SJLS Nagar
Mohall
Amount In figure ;87642313

Issue Date:30/OS/2O23 cm pm

To be ppesented ax bank notbefore
11:00 AM on Date 3OX»-2O23

(Amount in wordsj; Rs. Eight Crore Seventy SixLakh Forty Twa Thousand Three Hundred* Thirteen Only

Invoice No. .*2308004394

Executive Engineer
National Hiahwav Division
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FQREST-FCA0F-1/22/2023-FCA

1/750831/2023

Government of Punjab
Department of Forests & Wildlife Preservation

O/o Principal Chief Conservator of Forests (HoFF)
Forest Complex, Sector-68, SAS Nagar.

(FCA Branch)

Dated29-12-2023

To
Deputy Director General of Forests (Central),
Government of India,
Ministry of Environment, Forests & Climate Change,
Northern Regional Office, Bays No. 24-25,
Sector31-A, Chandigarh

Sub: Diversion of 22.59 ha Rehabilitation/Upgradation of 2 land
to 4 laning of Gurudwara Dukh Niwaran Sahib-Fatehgarh Sahib-
Chamkaur Sahib-Bela (MDR-31) Road from KM 0.00 to 29,551=
29.551 KM Computation of Compensatory Afforestation area for
Forest Division at Sirhind-Patiala Road (29.551 KM)
(FP/PB/Road/414057/2023)

Ref: Your office vjde letter no.rwivKOADMHomoi* dated 01.08.2023

With reference to above proposal compliance report is as
under:-

i. User Agency has deposited an amount of Rs. 37228702/- for CA.
2. User Agency has deposited an amount of Rs. 306571)5/- for NPV.
3. User Agency has deposited an amount of Rs. 19756496/- for ACA.
4. FRA, 2006 certificate is attached at Annexure-I.
2. An undertaking that the approved CA slte(s) will not be changed wi

thout the approval of competent authority is Attached at Annexure
-II.

3. An undertaking has been given by CEO CAMPA that the funds unde
r State CAMPA will be released to Divisional Forest Officer as per ap
proved CA scheme is attached at Annexure-III.

5. NOC from Irrigation department is attached at Anncxurc-lV.
6. A copy of the information regarding amount deposited of CA /NPV

in CAMPA account on prescribed proforma & challan sent by DFO Is
enclosed at Annexure-V.

Executive Engineer
National Highway Division
Moir”
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FOREST-FCA0F-1/22/2023-FCA

It Is, therefore, requested that Government of India under
Forest Conservation Act, 1980 to dtveitthe forest area for use of non-
forestry purpose may kindly be conven'd.

basantaMkuw
NODAL 0?Wft(FcA)

29-12-2023

cc:-
i, Conser^or of Forests, South Circle, Patiala.
2. DMston^&rest Officer, Patiala.

THc kxecuiivc EngtaCc?, ftxceuine rngtoccrt P^D B And R MbbKJK SAS Nl|gnf>

Executive Engineer
National Highway Division
Mohali
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2.

3.

1«.

5

t.

?■

7he cost ol Ihe consvuaion as well as the maintenanca ot the above»d bodges/ramps

will be fully borne by the applicant.

The construction of this badge shell m no way Nodes me luncuonlng ol eospng canal nos

mtcdcre with ns operation and mamlenanea.

Ine ownership ol the bridge shall remain with the Waler Resources Department and Use

bndge/ramp an tx tcmalM by the WRD st its discretion, as and when required.

II additional land and permission Is required lor the construction ol said bridge, the same

will be obtained by the appScant »1his O*n cost.

The bridge shall be allowed to be used by any one and shall not be used exCusrvcry by

the appl>canl

The department will not be responsible ter any 3rd party damage during or after the

construction ol the bridge.

When at any point olIma the bridge b ramodelod/dernotished. no compensation will be
paid to die eppiicsnt.
An indemnity bond will be given by the apptant Hut he accepts to indemndy the
Government lor any loss or charges due to construction olmb bridge as per Anne«ure-O.
This Approval la provisional 8 Cepanmenl has the ugh". to cancel it anytime.

hCM ."rfeTT SVeR 533 522955.

e pish fag vu st® ftefyn2 WTrW
WR-IRWH0321IWlf2. Iksr 06'01-202) nG^ Site «31 310
07/12/2023 S <T^t§ JF5Z3R o’® 30Ulfel Ht -31$ if3^t

iteH«at foaw? feyst ( pvro elRl Ue W3c few Ptocespng Fees,andFatslrialion
Charged S JSSSTZ’ 3oT3® S3?i >tag^ 35 fefiC*

Gonsiructlon ol H/L n>u„u*iat>e over Hervana Drinch Canal Steal and 2 lie. Bey
« 1 H.L Bridge over minor capjj jn (,pjJC,ment of aahUnj old brldjes lor

fi»hablfiUllonlUpjrtd,Uan ol2|,ne 4.)anrilna ot s.|, ( MWI-J1) Hom Km.
1,250 lo 22,651 (Hawly announced Mata Gutjrl Marg Mata Gujar Kaur)

Pallala and Fatehgarh Sahib b Iha Sbh of Pynjab - HOC Az HWit (AdfiT’

xicra el 2mb.o 3
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ML JMHIjia ? iMMHMMI II IIK HIMI

X-// Filo No 05.a/5Z?023.FGS-DC-(JRA-FGS-DC-Dpptt

ff E»r^t Right Act (FRA) Certificate

I 's cerlincd on the bask of report of Sub Divisional
M.igiMtatc Fatchparh Snhih/Bnssi Pntliana and Divisional Forest Officer,

for the forest land measuring 15,5374 hectares, permission fur
.construction of approach Access to Up-gnidallonAVidcnlng of 2 lane Io 4

. , l.amng of Gurudworj Dukh Nlwaran Sahlb-Fotchgarh Sahib from RD Km
. I +->U to _ )+55l Ims been sought..This land falRundcr Forest Division Pntialn

at Mata Gujri Marg, Futehgarh Sahih strip forest, and Is proposed to be
tlh erted, I his area is plantation which was notified as "Forc$t‘* Jess than 75
years prior to the December 200$. There Is no recorded population of
Scheduled Tribes as per the Census 200land the Census, 2011 tnlhbhnd.

- ' SS~‘ Ld^X J’Deputy Gornmbsioncr,
1 , dl - M'- Fntchcorh Sahib.

Executive Engineer
National Highway Division
Mohali
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HOSHIARPUR FOREST DIVISION

of Project: Diversion of 2249 ha RchabilitaUonAJpgradalion of 2 Lane to 4
cf Genriwara Dukh Kiwaran Sahib-Falehgarh Sahlb-Chamkaur Sahib-Bela (MDR-31) Road

gM OJDO to 29351=29551 Km-Compulaliwt of Compensafoty Atelitfon area for Forest
^caaSuiund-P^Jla Rood (29351 Km)(WPtJ/ROABM14057/203)

Undertakingregardingapproved CAsltc

It is undertaken that the approved CA site(s) will not be ebanged

without theapproval of competent authority.

dale.. ...
Place Heshiarpur.

Executive Engineer
National Highway Division
Mohali

DivlsionaTForost Officer

Scanned with CamScanner
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W MWt ?Hl«11IIBI liW

aio<J_.N

OFFICE OF TIW DaPl)TY Qg^MISSIONBR. PATIALA
(LILA. OrnncB)

„ Executive Engineer^
. National Highway Division '

• Mohali *

17fl4s
1I;ii
?$■I
'i i

s Il Is cortlhod^lhat the fordo! land mooaurlno 7,1030 hocteroo located t>l

Gunjdwsra Dutch Nlwaran Sohlb-Falohoarh Sahlb-Cliamkaur Sohlb-Bofo (MOR-31) Road

from Kmio.OQ'to'asTSSVKnrrn (Patla^STrlilhii^ 0/|Hn Patiala Range)

I' : under P^tiaia^cirjst Division In theiStalffiEiaHifi^^ ?5 yean»
-

p,-or ••S'* :'Doc£®bor ZOOsjs/ptlJposodjfo^Jp^^ ?-lano.to
. >t * • -777^". -j ’5„ " 1 *•

^:|does per census 2001 and
’*■ jCensus 2011.^ "

-Pljce: Patiala’,
V tDated:

’"y
' rjjiS
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Xincer. National Highway Division. P.W.D B&R Branch Rcx>n_i
PisUicl Adminisli-alive Complex, Sector- 76, S/\S Na^.ir

Certificate

It is certified that there Is no further Forest Diversion Case for

Stage-1 & Stage-ll approval pending belongs to this Division except

"Diversion of 22.59 Ha of forest land permission for Rehabilitation/

Upgradation of 2 lane to 4 Lanning of Patiala-Slrhlnd Road km.7.800 -

29.551B/S Distt. Patiala & Fatehgarh Sahib under Forest Division Patiala.

Proposal No.FB/PB/ROAD/414057/2023".

Executive Engineer
-pU^National Highway Division

Mohali

Executi’/p Engineer,
National Highway Division
PWD (B& R}, Mohali.
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4l0t*i«l vrw

Government of India

Ministry of Environment, Forestand Climate Change

Regional Ol'llce, Chandigarh

Online Proposal No:FP/PB/RO WU057/l()23 Dated: 18/(11/2024

To.

The Additional Chief Secretary (Forests),
Government of Punjab, Mini Secretariat,
Seetoi-9. Chandigarh

Subject: Proposal for non-forcstry use uf 22.59 lia of forest land,under Forest (Conscravation) Act, 19X0 in
favour of M/s EXECUTIVE ENGINEER CENTRAL WORKS DIVISION PWD for Patiala
Division in PATIALA Forest Divisiou,District (PUNJAB)(FP/PB/ROAD/414057/2023)- reg.
Ref; SuteGovernmenCs Slage-i Compliancereport dated 04.01.2024.

Sir/Madam,
Kindly refer to die subject cited above and letter under reference for seeking prior approval in
accordance with section 2 of tire Van (SanrakshanEvant Samvardhan) AdbiniyAm, 19X0 for diversion
of‘22.59 ha. of forest land for non-forestry purpose. Inthisproposal, ln-prlnciple approval was granted
by this office's letter of even number dated Q1318.2023; whose complianccreport was received through
State Government’s Stagc-l Cojnplianpc reportdated 04,01,2024. After careful examination of the
received compliance.Iam directed toconvey FlnuMppravaUar the above-mentioned project, subject
to tire following conditions:

1. General Conditions

S. No Conditions

l.l

I.Legal status of die forest tadshall remain unchanged.

2.The number of trces/plants to be fcHcd shallhot inany way exceed the number indicated in the
proposal and no harm shall be done jo the wildlife during Riling of trees. The felling of
trees/plants will be carried out under th& stripr supervision 6f the State Forest.Department and
the amount spent on felling of trecs/plants will be deposited by the user agency to the State
Forest Department.

3. As per the projioscd CA Scheme, Compensatory afforestation (CA) shall be. taken up by the
State Forest Department over degraded forest land in Aft No. 496 ofvillage Duda PF, Tehsit

Executive Engineer
National Highway Division
Mohall
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Conditions

and district Hoshiarpur at the cost of the user agency. The Plantation shallbe done within one
ycarfrom the date of issue of approval. As &r aspossible, amixtureof local indigenous species
shall be planted and monoculture ofany species shall strictly be avoided.

4. As per the proposed CA Scheme, Additional Compensatory afforestation (ACA) shall be taken
upby the State Forest Department overdegraded forest land in Bhatigala Forest in Rup Nagar
Forest Division at the cost of the useragency. ThePlantation shallbedone within one year from
the date of issue of approval. As far as possible, a mixture of local indigenous species shall be
planted and monoculture ofany species shallstriclly be avoided.

$.The Divisional Forest Officer sltall ensure tliat die approved CA/ACA site <s) will not be
changed without the approval ofCompetent Authority.

6. The Nodal Officer (State CAMPA) Authority shall ensure that the funds under State CAMPA
will be released to Divisional Forest Officer as per approved CA scheme.

7. The State Got eminent shall upload die KMC files of lire degraded forest area accepted for
raising compensatory afforestation in the E-Greea watch portal of FSI, before handing over of
forest land to the uS£r agency.

8. The initial permission will be given to Hits proposal for 99 years. After that the pgmiissjon shall
again be obtained from the Governmentof Indio. The period of diversion under Ibis approval
jltall be co-tcnninus with theperiod of lease tp be granted in favor of the user agency or the
project life, whichever is less.

9. The forest land shall not he used for-anypurpose other than that specified in the proposal.
10. Die user agency shall pay additional amount ofNPV as mid when increased by the order of

Hon'bjc Supreme Court and flic Slate- Government will ensure dial the increased amount is
deposited.

1 1.No kind of damage will be done Io the adjoining forest land. Simultaneously. ail efforts will be
made to save adjoining forest and forest land.

12. The forest land proposed to be diverted shall, under no circumstances. be tiansleired to any
other agency,department.or person without approval of the Central Government.

13. The layout plan of the proposal shall not be changed widiout prior approval of Central
Government

14. The user agency shall curry out muck disposal al prc-desigiiulcd sites as per die scheme
approved.

15. Any other condition may be stipulated by this regional office from time io time, in the interest of
conservation,protection and development of forests wildlife.

16.User Agency slutll obtain Environmental Clearance os per die provisions of the Environmental
(Protection) Act, 19X6, ifapplicable.

17. Violation of any of these conditions will amount lo violation of Van (Sanmkslian Ev.im
Samvtirdli:m)Adhiniy:mu 1980 and action would be taken as per pars 1.16 of the consolidated
guidelines and clarifications on Van (Sanmkslian Evant Samvardhan)Adhiniyttni. 1980 and Van
(Sarirakshan Evam Sumvardhan)Rulcs. 2023.MoEF&CC.

IS.lt wilt be the responsibility of the Slate Govemment/User Agency io obtain all other prior
approvuls/cletijtmccs under all other relevant ActsrRules/ Court's Rulingsfinstructions, etc.,

includingenvironmenutI clearance, aS applicable to this proposal.

Execirave Engineer
National Highway Division
Mohali
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conditions

S.Nn Coudtduiis

2.1

1. User agency sliiill raise strip plnnlulkm on built sides mid ccntriil verge of the mud as per the IRC
norms.

2. Sjiccd regulating signage vvili be erected along the rond al regulor inicrvuls In the Protected
Areas/ Forest Arcus.

3. Die boundary of the diverted forest land shall be suitably ttjcmtircaied on ground al the project
cost, as per the directions of lite collectnedDivisional Forest Officer.

X Spceilk Conditions

S-No Conditions

XI
The Ministry may stLspetid/canccl thisapproval if the iniplemeotation ofany of theabove conditions
is not satiSfdcloiy. The State Govcrmnehl will ensure compliance of these conditions through the
Forest Department.

CW Tn

1 InspecimGeneral of Forests (ROHQ), Minishy ofEnvironment. Forest& Climate Change. Indira Patyavar.ui Bhawsn,
Joihagli. Ali^inj. New Delhi. trnnicsli.p>indey^tniejn)

2. Principal Chief Conservator of Forests, Punjab, Forest Complex, Secior-68, $AS Nagar. Mohall, Punjab. (
nr.'fr'niiiabtS^nijil com)

3.Chief Executive Officer. CAMPA Forest Complex, Sector-^#. SAS Nagar, Mohall.
Puti|3b(cco.punc3mpa@gmail,coin)

4. Th.- Divisional Forest Officer.Forest Division &DistrictPatiala& FotehgarhSjhib,Puniabfdfoptnfenmail com).

5. TheExecutive Engineer. Executive Engineer, PWD B&R.Mohali,SAS Naear.fciKwdmohnwdnbitfigniail.com).

Executive Engineer
National Highway Division
Mohali

Vtmr’s faithfully

(Raja Ram Singh)
Dy. inspector General ofForests (Central).

MoEF&CC,RO, Chandigarh

Signod by
Raja Ram Singh
Date: 18-01-302« 22 27 0?
Reason: Venhod and
signed
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1

Parameters
Ecosystem services
losses due to proposer
forest diversion

'Remark
Economic servlces due t0 diversion
forest shall be the net present value (NPV) of the forest land being
diverted as prescribed by the central Government (MoEF & CQ.
Cost of Lands 2259 ha x Rs 1357110 = Rs 3,06,57,114

2 Loss of anima
husbandry productivity
indudingloss of fodder

To be quantified and expressed in monetary terms or 10% of NPV
applicable whichever in maximum.
= 22.59 ha x Rs 1,35,711= Rs 30,65,711

3 Cost of human
resettlement

There isno lossofpublic fecilidesandadnunisUativeinfrastructures
of forest land due to construction of Up-gradation/Widening of

Newly Announced Mata Gujri Marg (Mata Gujar Kaur) Bela-
Chamkaur Sahib-Fatehgarh Sahib Gurudwara Dukh Niwaran Sahib
from RD: Km 1+250 to 29+551 and Under Head 5054 RB-10 under
District Patiala and FatehgarhSahib in the State of Punjab, hence no
costhasbeenaddedonthisaccount _

4 Loss of public facilities
and administrative
infrastructure (Road,
building, school,
dispensaries, electric
lines, railways, etc) on
forest land which would
require forest land if
these facilities were
diverted due to the
project

Thereisno lossofpublicfacilitiesand administrative infrastructures
of forest land due to construction of Up-gradation/Widening of
Newly Announced Mata Gujri Marg (Mata Gujar Kaur) Bela-
Chamkaur Sahib-Fatehgarh Sahib Gurudwara Dukh Niwaran Sahib
from RD: Km 1+250 to 29+551 and Under Head 5054 RB-10 under
District Patialaand FatehgarhSahib in the State of Punjab, hence no
costhas been addedon thisaccount.

5 Possession value of
forestland diverted

30% ot environmental cost (NPV) due to loss of forest or circle rate
of adjoiningarea tn the districtshould be addedasa cost component
as possession valueof forest land whichever Is maximum.
= 22.59 ha xRs. 4,07,133 = Rs 91,97,134

6 Cost of suffering to
outsees

Not Applicable

7 Habitat Fragmentation
cost

While therelationshipbetweenfragmentaflonandforestgoodsand
services is complex, for the sake of simplicity the cost due to
fragmentationtobeensimplicity the cost duetofagmenotionbas
been pegged at 50 %^f NPV appHcabIe as a
= 22.59 ha X Rs 6,78,555 = Rs 1,53,28.557

8 Compensatory
afforestation and soil &
moisture conservation
cost

The actual
conservation and it*maintenance in future at present discounted
value.
= costof CA+ costof soil and moisture conservation (0.5%of project
cost)
« 4,27,61,520 + 47,18,8019!
»4,7430,323/- _ -

Total Cost Us 10,57,28,838/- ' - - - /1

Executive Engineer
National Highway Division
Mohali
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purposes. The NPV represents the net value of various ecosystem service and other environmental
services inmonetaryterms which the forest would have provided if the forest would nothave been
diverted.

I Note-2: Possession valueof forest land diverted:

The forestlanddiverted for the project such asirrigation and transmission )ines andmining
etc areunlikely tobereturnedand-remalnsInfofedonOfthe usedagencies.Therefore30%of the
netpresentvahie [NPV)of forestlanddivertedorr®trate'8radjol.nlngareaInthe districtshould
be addedas a cost component as "possession value of forestland" in addition to theenvironmental
costs due to loss of forest

Executive Engineer,
National Highway Division,
PWD B&R Br,. Mohali.

Executive Engineer
National Highway Division
Mohali
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^33^,
OFFICE OF ADVISOR (TECH) TO GOVT. OF PUNJAB

SCO - 61-62. PHASE -2. SAS NAGAR (Mohall) Ph Not 01724434606 E-mail advhortcrt.pb^punj^

Chief Engineer (NH)
PWD(B&R). Patiala

Dated:J.3 -OX-2024AT/2024/PWD/6o°SION No:

Subject: Detailed Estimate for Reliabilitation/Up-gradation of 2-lane to 4-lanmg
Gurudwara Dukh Niwarnn Sahib-Farehgarh Sahib-Cbamkaur Sahil
Bela (MDR-31) from JRDt Km, 1.250 to 28.000 A Km. 28.40Q fo 29551
(Up-gradation/widening of Newly Announced Mata Gujri Marg (Mata
Gujar Kaur Under Head 5054 RB-10 including Maintenance of Road for
5 Year (1Year defect LiabilityPeriod + 4 Years Maintenance Period).

1 - The subject cited estimate again received in this office on 23-08-2024, videyour office
MemoNo. 1316/Plan Roads dated 22-:08-2024.

2. Inaddition toearjier observations following isobserved:-
(i) The quantity of excavatedearthwork from wideningportion is taken 232204.77

cum but thecredit of excavated earthwork was notaccounted forth the estimate,
which isnow accounted for in the estimate as per directions givenby this office
and the cost ofearthwork reducedaccordingly.

(ii) The quantity of slurry seal is taken 25% of the total area of road qn lump-sum
basis, which needs to be re-examined. Concerned Chief Engineer shoulddecide
the area of slurry seal after visiting the site by writing an Inspection Note.
Previously, tire quantity had been worked out by considering 10.0 m existing
road, however the provision ofdismantling in ITOm width of central verge area
is taken in the estimate. Hence, the width of road be considered as 850 m
instead of10.0 m which isnowcorrected-and taken as 8.80 mtr.
Photography must be carried out before and during execution of this item to
substantiate the provision made in the estimate and work actually executed at
site. This should be made part of R/A bill and filial bill in which these
quantities arc measured and paid for. Videography also be carried out as
required.

(iii) The provision ofcambercorrection has beenreduced by the fieldstafffrom 1.00
m to 0.5 m width on both side of existing road. This should be re-examined at

A your level and decision regarding this item be finalized at your level.
g v) The provision for raising the level of berms where paver blocks were already

> laid taken in the estimate after dismantling paver blocks and providing same
with 70mm cement concrete 1:8:16. The paver were laid in the year 2020 as\j informed by the Geld staff and the credit of existing paver blocks is taken only
50%, which is not justified. In the opinion of this office, minimum 80% or as
per actual of existing paver to be re-used because pavers were laid only 4 years
ago.

(v) A proper proposal for the bus waiting lane/ lay-by needs to be framed for all Bus
Shelter locations. Also, the availability of land should be ensured before taking
any suph provision Jn the estimate.

(vi) The sub-estimate of widening of existing slab with box culverts @ 11 Nos. and
NP-4 Hume pipe culverts @ 2? Nos. should be got approved from Competent
Authority In PWD (B&R). _ H

Executive Engineer
National Highway Division
Mohali
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(ix)

(x)

(xi)

(b)

(c)

4.

Tcchr
O/o A,

The 'Quantities of items'. ‘Rates ofCSR/derived rates*. ‘Analysis of rates for 'NSitems' and project estimate cost, should be checked and approved by theCompetent Authority before seeking Administrative Approval for the work.‘Technical Sanction' of the work by Competent Authority before framing DNITof work. DNIT must be framed in consonance with the Transparency in PublicProcurement Act.

isor (Tech)

The Estimate is returned for further necessary action. This issue’s with the approval ofAdvisor (Technical). ’ /T

Specifier
Cd the Sidelines given in IRC: SP; 84-2019 ‘Manual of

(viii) Detailed -'O" 3n ^,andards for 4-Ianing of Highways’ be followed.
attache °C ex's,'nS signage/road furniture (in tabulated form) be

recn j ' ,C eslimale and reasons for the additional requirement also

Thr
aSa,'«t each items andappended with the estimate.... SSUjS rcallnS 10 ^e road safety, improvement of junction etc., should be

ddressed and taken in the estimate.
oncerned Chief Engineer should ensure that the total cost ofproject should not

exceed the Administrative Approval already issued by Government.
o uork should be allotted till the site is free of any encumbrance/hindrances to

avoid any litigation al later stage
Before proceeding further. the following should be done:

shnnU V'S °^ce no1 Waited the above site, hence provisions ip the estimate
to entm-^th0" a™* by the concerned Superintending Engineer

XT% °f pr°™ionS i0 «timate.
a^ °bsenat'0BS> As “timate should be corrected before

Rotated S?T °f abs<ract 01c“f and compliance in
of the estate d beSUbmitted t0 th‘s offic« before Technical Sanction

Executive Engineer
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DISTRICT PATIALA - DISTRICT FATEWGARH EAHI8

§
*9

FonntoivtunNMUA

ixurncnoAowom

FATEHGARHSAHIB

TaWCijS^UM.CK^-' 7 ' tS-iVtM.WSowTH
r >Ut> MJtlMMXM
UOM.' ___

jl

* ?
e?

- A’I’
Planof forest landtobe diverted for rehabilitation/upgadationof 2-LANE TO 4-LANING of gurudwara dukh niwaran

SAHIB^FATEHGARHSAHIG-CHAMKAUR SAHIB-BELA (MOR-31) FROM KM. 1.250 TO KM. 29.551 = 28.301KM. (UPGADATIOWAIDENING GF
NEWLY ANNOUNCED MATA GUJRI MARG (MAJA GUJAR KAUR))

(FOR DISTRICT PATIALA )

Executive Engineer
National Highway Division
Mohali
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PLAN CF FOREST LAND TO BE DIVERTED FOR REHABILITATION/UPGADATION OF 2,-LANE TO 4-LAMING OF GURUDWARA OUKHNIWARAN
SAHIB-FATEHGARH SAHIB-CHAMKAUH SAHIB-BELA (MOR-31) FROMKM.1.E50 TOKM.»551= 28.301KM. (UPGADATIOWWIDENING OF

NEWLY ANNOUNCED MATA GUjRlMARG(MATAGWARKAUR))
5 (FOR DISTRICT FATEHGARH SAHIB)

PATIALA - »ATE»«G«M SAHM

Executive Engineer

219



TRANSLATION FROM PUNJABI TO ENGLISH R-l 1.

Government of Punjab
Department of Forest and Wildlife Preservation, Punjab

Office of Divisional Forest Officer, Patiala
Email: patialadfo@gmeil.com PH.No.0175-2921574

1) P.D. N.H.A.I Ambala
2) P.D. N.H.A.I Chandigarh
3) Executive Engineer,

Construction Division Public Works Department, Patiala.
4) Executive Engineer,

Provincial Division, Public WorksDepartment; Patiala.
5) Executive Engineer,

Provincial Division - 2 Public Works Department, Patiala.
6) Executive Engineer, Mandi Board Patiala.
7) Executive Engineer, Construction Board PublicWorks Department, Nabha.
8) Executive Engineer, National Highway Board,Patiala.
9) Executive Engineer, National Highway Board. SASNagar
10) District Controller Food Civil Supplies and Consumer Affairs, Patiala.
11)T.M. Bharat Petroleum Corporation Ltd.
12) Deputy General Manager, Chandigarh Retail Hindustan Petroleum Corporation Ltd.
13)Chief Manager Indian Oil Corporation Ltd.
14) Manager Torrent Gas Pvt Ltd.
15)State HeadM/s. RelianceIndustrial Ltd.
16)Manager Naira Energy
17)Group Forest Range Officer, Patiala Division

Number: 5232-53 Date; 10/7/24

Subject: Plantationon the Entry,Exit, Acceleration, Deceleration and "D" Area of Petrol Pumps.

Reference- Letter from Hon'ble Finance Commissioner, Forest and Wildlife Protection
Department, Punjab Dated; 04.07.2024 (Copy Annexure).

With the Reference to the above said subject under the chairmanship of Hon'ble Deputy
Commissioner, Patiala a meeting has been held on 12.07.2024 at 9.30 AM at the Committee
Hall. So you are requested that please be bothered to attend the meeting on time.

Executive Et gineer
National Hig way Divisic
Mohali

Divisional Forest Officer,

Patiala Sd/- 10/7/24

Estb.No.5254 Dated: 10/7/24

A copy of this P.A. To the Deputy Commissioner, Patiala is sent for the information of officers.
Divisional Forest Officer,

PatialaSd/- 10/7/24
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GOVERNMENT OF PUNJAB
DEPARTMENT OF FORESTS & WILDLIFE PRESERVATION

To

All the Divisional Forest Officers (Territorial)
Department of Forest & Wildlife Preservation,
Punjab.

Dated '
Subject. Plantation on the entry, exit, acceleration, deceleration and

’D* area of Petrol Pumps.

1.0 Please refer to the above subject matter.

20 As you are aware that the approval for the approach roads for
petrol pumps in the strip forest area of roads of PWD and NationalHighways
are grantedwith the conditions that theuser agency hastomaintain greenery
and do plantation on the entry, exit, acceleration, deceleration and at
separator island (’D1 area) in front of their Petrol Pumps.

3.0 It has come to the knowledge of the Government that the above
specific conditions are not followed by the User agencies, which is taken
seriously by the Government.

4.0 In this regard a consultativemeeting was conducted on2nd July,

2024 through VC to discuss all possible steps to make the user agency to
comply these conditions.

5.0 As per the decisiontaken inthe meeting, you are hereby directed

to take the following action at the Distrlct/Division level to comply the

conditions on tree plantation in their entry, exit and D-area.
ineer

on Petrol Pumps
All Divisional Forest Officers to survey their respective divisions Executive Eni

> 1 National Highway divisic

(ii) Convene a district level meeting with all the User Agencies under

the chairmanship of Deputy Commissioners to comply the same

conditions in a time bound manner that is in this monsoon
season

(ui) Take cognizance on those nelrd numrw — -«

221



The Progress on the same may be reviewed along with theweekly review meeting agenda

Financial Commissioner,
Forests & Wildlife Preservation, Punjab

Endst, No. Dated;

A copy of the above is forwarded to the following for information and
necessary action at their end,

1• Principal Chief Conservator ofForest (HoFF), Punjab.
2. All the Deputy Commissioners in the State of Punjab.

Financial Commissioner,
Forests & Wildlife Preservation, Punjab

National Highway Division
Mohaii

Executive Engineer
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OFFICE EXECUTIVE ENGINEER, NATIONAL HIGHWAY
DIVISION, PWD & B&RBRAITO ROOM NO? .464, THIRD KAQ&
DISTRICT AUM1NISTATIVE COMPLEX, S.A.S NAGAR,

"JUSTIFICATION (NON-APPLICABILITY OF)
THE ENVIRONMENTAL CLEARANCE CERTIFICATE"

It is certify that lEr. Rajpreet Singh Sidhu , Executive Engineer, National
Highway Division, PWD B&R Branch, S.A.S Nagar, have applied fordiversion
of 22.59 Ha of forest land permission for Rehabilitation/Upgradation of2 Lane lo

4 Laning of Patiala-Sirhind road Km 7.800 -29.551 B/S Distt Patiala & Fatehgarh
Sahib under Forest Division Patiala.

The NOC of Environmental clearance, is not required as per notification
S.O 1533 dated 14 Sept 2006 Ministry of environment & Forest under Sub rule
(3) of rule 5 of the environment Protection rule 1986 forthis project.

Date:

Place

Countersigned

Executive Engineer

8 I KAR 2023

DivisionalForest Officer,
Patiala forestDivision,
PatialaXiL '•W

(Signatyfeb^User Agency)

Office EaafcvteQ.
Nation'S
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HIAW1 pf||lcy„uruimn))>SO 3H67() idnlcJOI l22INM«Hhe
MinWiv i>( Envuoimicnt nnil I mesls. f I’uliluhcd in ihe Giuclie oflndm F.xlt.n>rd>nmy. I*m>-ll and
Section 3. Sub-xci»e>lnl. No 2Ht2[ Mew Delhi, luvsfay hiwemtw 1, 2<XW. on amendment lav Ht
notificationS O !513tU> dated tJ tw’otlb

(2}
~ St

7(D Highways

ropeways7(0)

7(h)

8
Townships

SU) Executive Engineer
^^fc^ational Highway Division

Mohalieiuj

Building IConstroctlon projbcts/Aroa Oovolopmont projectsand

Zi millionTPAct
cargo handling
capacity (excluding
fishing ha/fapum)

Buildjngaad
Construction
projects

Townships and
Area Developmentprojects.

Covering an area 2 SO
ha and or built up
area
21,50,000 *q mlrs *»

General Condition shall
apply

220KO septets and
<1^0,000stpntrs. of
built-up area*

^"^'“Allprojects
except those covered
Incolumn (J).“

harbours,
brash waters,
drodging."

i ’(e)

U Now National High
ways;and
It) Expansion of
National Highways
greater Uianho Iga,
InvotvlngadtUUorul
right ol woygrwUr
than 20m Involving
lend acquisitionand
passing through more
then one State.
’’’"’’■‘'"(IJAII projects
located ar allHudqot
1,000 mtr. And above.
(11) Ait projects located
In noiltlod ecologically
sensitive areas’'

Common Eltluent
Treatment Plants
(CETPs)
Common
Municipal Solid
WasteManagomont
Facility
(CMSWHF)

afbullt upana lor
covered construction;
In tho caseollecilhlos
upon to the shy.It
VrtUbolhaacttvlryaroai
S+All projects under
Item
0(b) shall be appraised
a*
Cologory Bl

<5 mijnooTFA-of
cargohandling
capacity and/or
poxU/^cb^uts
^O/WOTPAof fish
handling
capacK/

Condition
shad apply.
Note:
1. Capital drodglng
Inside and outside tho
portsorharbors and
channels are Included;

X Maintenance
drodginglroyompt
provided U loaned pan
of the original proposal
for which Environment
Managemont Plan
(EMP) was prepared
and environmental
eloaranea obtained.”

’“IJAllstate
Highwayproject;
and
It) Stalo Highway
expansionpro|oqxin
htHy)onaJn'(above
t ,00dm AMSL) and or
ecologically sensitive
aroas.”

GcnaralCondition shall
»PPbr.
Hots:
Highways include
expressways.*

<

AU projects Gonoral Condition shaii
apply

All p/ojocls Gocwal Condition shall
apply

Fstia^F^n;

6M»M»ili.M*M»-e);in.MW.'^ ofilw Notification. 8 C3 WM(E|dated III I’MtWoftlw
Ministry orFjivuuiiimiiU umJ I’mcsis. (I’AlifMinlheGtscild of India. UxUaoKlireuy, Pan-Il, and
Section 3. Sub-scctuinOrhNn 2002) New Delhi,Tuesday, Nowmbct 1.200V, an amcnilmeoi to
notirjcuiicui SQ 153.1(1;) time,! Id U'J 2QIH>
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K II Mlm IS um*'.S .iSiUi, 1»U •»•>■«! |fc>.f«m* tin *- *,

(•MSUwni.MHivUt MI.MSUMl A MU , , ., , ,. , ... , .... ...v) ihrhmificaihw.S.U iiMUiUdjuslOI l.^uiMMihe
Mmisan ni'ISnviiMtnwm mid l>><«>.MlWBlwluHlisGiwdNul Indu lAtouitdiiuiix I'urt.ll mJ
ScaroniM-vxw(ul.Nrt -”«|NewDelhi, Tuesday November I.MN ua nmtntlntaii t» 1 1
muttatuMSU IS5i(E) dated 14 iwjuue

Pin T - |2> (3)” W) ! (5)
’Ports, hatbrwrs,

break waters.
dredging.'

2 5 million TPA el
Cargo handling
capacity (oicludtng
fishing harbours)

<SmUjlortTFA,<?l 1
cargo handling
capacity andtor
ports/ harbours
410,000 TPA ol rich
handling
capacity

' ’General Condition
shah apply
Hoto;
1. Capital dredging
Inside and outside the
ports or harbors and
channels are Included'.

2. Maintenance
dredging Is exempt
provided it lormod part
oltho original proposal
tor which Environment
Management Plan
(EMP)'was prepared
and. onvlronmonlat
clearance obtained.’

1
7(0 Highways 0 Now National High

ways; and
H) Expansion of
NationalHighways
greater thanSpKM,
Involvingadditional
right olway ^(QaUr
than 2Qra inYaMqg
land acquisition and
passing through mora
than onoSlaltr.

’■■DAll^talPHighway Project;
and
U)Stale Highway
expansion projects In
hilly terrain (above
1,005m AMSL) andor
ecologically sensitive
aroaL*

Garanti Condition shall
apply.
Note:
highways ifidudo
expressways? i

7(0)
I

1

Aon»l ropeways "••«•' “tiy.Allprojoqs
located st atfttuddof
1.000 mlr And sharp.
(11) AU projects located
In notdlod ocologlcatly
sensitive orcas^*

•'•wrayul pro|0eu
qxcopt Q)osocpvftrati
incolumn {3^*

General Condition shall
»ppty

• 7th) Common.EHluont
Treatment Plants
(CETPo)

AHprojoclx General Condition shall
*pp.iy i

I JW

I
Common
MunicipalSolid
waste Management
FaUltty
1CMSWUP}

All projects Genaril Condition shall
apply

8 Building IConstructlbn projoctslAraa Oovolopmont projects and
Townships Executive Engineer

Rational Highway Division
Mohaii

Hal 1 euiMJnglnn
CcnMnictmn
projects

bOOPpOsq.mtra and
<1,50,000 spmtraol
bullimp araiu

: .(bulllup area tor
cos.red epostraction ,
tn ths case ot laautio^
Open to the sky.it
will bo too aclivlly area)

2101 To<m$ivp* and
ArciQert»<>poeflt
promos

Covering an area h W
ha and or Suih up
area
11.50.000 sq mvs

' ”Ail protects uodor
item
B(b| shall bo appraised
as
Category Bl

**““ ' t. nr 0t the Xwitn-jShw SO WTiUdniedtil U ’OuWlly
Minesn Ml £m 4»-iinu:nt and I oti^K I i*ubUd«cd r the t ajfrtk ol India. I MiiMrdtran . Puxt-H r.md
Scciioa 3. Sub ^wjali j. Si 2**21 \rw ik’iu an tfnKndinKiniullC
inoofscsicnn SO ISvlh ld.>W H ’H 3<M<h VSH
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To

Subject;

Reference:

OtaemHion Compliance

Compliance already done.Z(i)

J

The quantity of excavated earthwork from
widening portion is taken 232204.77 cum but
thecredit of excavated earthwork was not
accounted for in the estimate. Whichis now
accounted for-in the estimate asper
directions given by tNs office 3!*d *he c®’16f

earthwork reduced accordingly.

Provision of 25% of the total area of Slurry
Seal is taken for the estimate purpose only.
However, the payment to Agency will be
made on actual basis for which photographic
record will be appended with R/A bills
accordingly.. Also, the provision for
Videography has beep incorporated in the
estimate as advised by Worthy Technical
Advisor to Government ofPunjab. The work
will be executed as per actual site condition
and requirement. Executive Engineer

National Highway Division
Vlohali

i Sr
No.

The Superintending Engineer,
National Highway Circle,
PWD B&R Br„ Chandigarh.

Memo no: Oaterc?
Detailed Estimate for Rchabilitalioii/Up-gradation of2-lane IQ 4-laningGutudwara Dukh
Niwaran Sabib-Fntchgarli SahitChamkapr Sahib Bela (MOR-31) from RD:Km. 1250
to 28.000 & Km. 28.4QQ to 29.551 (Up-gradstion/Widening ofNewly Announced Mata
Gujri Mm^ (Mata Gqjur Kaur Under Head 5054 RB-10 including Maintenance of Road
for 5 Year(l Year defed Liability Period+4 Years MaintenancePeriod}-Balancework

Your office letter No.S-2/24/3184 dated 23.08.2024.

The quanthy of slurry seaI is taken 25% of the
total area of road onlump-sumbasis, which
needs to be re examined. Concerned Chief

Engineer should decide the area of slurry seal
after visiting the site by writing an Inspection

Note.Previously, the quantity had been

worked out by considering 10.0 m existing

road, however the provision of dismantling In

1.20m width of central verge area Is taken in

the estimate.Hence, the width ofroadbe

considered as 8.80 Instead of 10.0 m which is

now corrected and taken as 8.80mtr.

Photography must be carried ourbeforeand
during execution of this item to substantiate
the provision made In the estimate and work

;cWallyexecutedatslte. This shouidbe made

rt of p/A bill and final bill In which these
P

entitles are measured and paid for.

yRjeography also be carried out asrequked.

It is intimated that the subject cited estimate amounting to Rs
8897.12 Lacs was sent to CE (NH), PWD B & R, Patiala videyour office letter No. S-

,^2/24/940 dated19,08.2024. This estimate was checked by office of CE (NH), PWD
•B&R, Patiala for Rs 8857.00 lacs and sent toTechnical Advisor to Government of
Punjab vide their letter No. 1316/ Plan Roads dated 22/08/2024 for necessary
technical vetting. The office of Advisor (Technical) to Government of Punjab while
vetting this estimate raised some observations vide their office ION No.
AT/2024/PWD/60OS dated 23.08.2024. The para wise reply to the observations
raised by worthy Technical Advisor to Government of Punjab is a follows:

t^cutive Engineer, National Highway Division, P.W.D B&.R Branch Room
No. 464, III Floor District Administrative Complex, Sector- 7j§1 SAS Na^ir
’■*<. _ - — I *" ' ' ' ~
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fw Engineer, Naiionnl I li^liway Division, P.W.l) B&.R Brandi Roam
A K III Floor, District Administrative Complex, Sector- 76, SAS Nagir

Oil) The provision o( camber correctionhas beenI reduced by the field stalf from 1,00 m toQi
m width on both side of existing road. This

1 should be re-examined at your level and
decision regarding this uem be Hnalitcd al
your level,

"flic "provision of Camber Correction has

been taken for estimate purpose only.
However, actual camber correction quantity
will be calculated after conducting existing j
inctnlicd rood surface level survey for which
provision hod already been token In estimate.
Based on this level survey, ihe quantity for
camber correctionfftrofile corrective course
will accordingly be worked put as per actual
site requirement

The provision for raising Iholevelof berms
where paver blocks were already laid taken In
the estimate after dismantling paver-blocks
and providing same with 70mm cement
।concrete 1:8:16. The paver werelaidinthe

year 7020 as informed by the field-staffand
the credit of existing paver blocks is taken.. Only SOK, which is not justified. In the opinion

I of thisoffice, minimum 80% or as ppr actual
I of existing paver to be re-used because pavers
' were laid only 4 years ago
1

A proper proposal lor Ihe bus waiting tone/
lay-by needs to be Iremed for all Hus Shcher
locations. Also, the availability oj land should
be ensured before taking any such provision
in the estimate.

The sub-estimate of widening of existings(ab
i with box Culverts @ 11 Mos. and NP-4 Hume

pipe culverts S> 2!) Nos should begot
approved from Competent Authorityinpwd

| (B&R).

‘ Incompliaiite with the observation,80“/«
credit ofexistingpnwir block hasbeen taken
and the estimate hasbeen amended
accordingly. However, during execution the
actual recovery of useful paverblocks willbe
assessed arid accordingly, tbeproviSions will

, beamended.

The provision for bus lay-bay prepared on
ihe basis of available land width has been
incorporated in the estimate.

Compliance will be done.

The whole provision of IRC: SP: 84-2019
hii)

considered.

t
hili)

Executive Engineer
National Highway Division

Compliance willbedoQr

It is advised ihat the guidelinesgivenin IRC:
SP:84 2019 'Manualof Spcciricbliqnand
Standards lor 4-laningol Highways' be
followed.

Detailed inventory of existing signage/road
furniture (In tabulated form) have beenincorporated in the estimate.

could not be implemented as It >is abrownfield alignment retrofitted within iheavailable ROW, however the specification /Standards to the extent possible have been

Ihe pruvipion for iu>ad Mfcty- Mohalijunet™ improvement had already beentaken.n> the estimate.

1 Detailed inventory o7 existing signage/road

furniture fin tabulated form) boaupched with
the estimate and reasons lor the addItlorial
requirement also recorded against each items
andappended with the estimate.

' The issues renting tr. 'Jie road safely,

improvement ol Juncudn etc, should be
addressed and .taken in the estimate.

ConcernedChief'engineer should ensure thal”
the total cost of project should not exceed the
Adminretrativcmpprovolalrcadylssuedbv
Government
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Executive Engineer,

PWD(B&R), Mohali.

-r, National Highway Division, P-W.D B&R Branch Room
ii'3 Distiict Adithnistralive Complex, Sector- 76,SAS_Nagar

It is therefore requested that in complice with the above observe
raised by worthy Technical Advisor toGovernment of Punjab, the est

cited above amounting to Rs 1087829 Lacs- (including cost of fcalanu
previous work already executed at site, uWy shifting cost and

a CeW°rl<' C°St0^ r .

been prepared and sent herewith in compile with nervation h’S

3(dj above for according necessary technical sanction fromcomoe^T^' at Sr,n%M^a^Orial Highway Division

so that the tendering process shall be Initiated and balance work c" P*”58' Mohall

accordingly.
Ork «n be taken in hand

Thisis for your information and further necessary action please

(

j
1

V

*" —
CbiiipliancCwill bedone and accordingly the
work will be allotted alter receiving approval
fiwcompetentauthority.

xi) Io work should be allotted Uli the sjtehsfree
’’any encumbrance/hfndrattces toavoid any
ittgation at later stage.

3 to since; thisoffice has norvisited theabove
site, henceprovisions In the estimate should
be confirmedafter field check by the
concerned Superintending Engineer to ensure
the adequacyof the provisions made tn the
estimate.

it Is certified that the adequacy of provisions
made in die estimate have been duly taken as
per site requirements and checked by
concerned for compliance.

(bi

1

Arter addressing the observations, the
estimate should be corrected before framing
ONIT and Corrected cooy of abstract of cost
and compliance in annotated form should be
submitted to thisollice before Technical
Sanction of the estimate.

Estimate has been corrected as per
observations- raised by Technical Advisor,
Government of Punjab and DN1T has been
prepared as per corrected estimate.
Compliance will be done accordingly.

to
I

1

The 'Quantities of items', 'Rates of
CSR/derived rates-'. 'Analysis ofrates for ‘NS
items' and project estimate cost,shouldbe
checked and approved by Competent
Authority before seeking Administrative
Approval for the work.

Administrative Approval for the said work
already received vide Government ofPunjab,
Department of Public Works (B&R-3
Brandi) letter Ho. PWDCEH-
llOl2aSOI292t-CHlEF ENGINEER PWD
HQ dated 09-12-2021 for Rs. 109.38 Cr
under head 5054 RB-10

to Technical Sanction’of the workby
Competent Authority before framingONITof
work. DNITmust beframed Inconsonance
with the Transparency In Public Procurement
Act.

Estmiale has been corrected as per
ttbwrvmrai of the Technical Advisor and
same is being submitted to competent
authority for technical sanction. Compliance
ol Todtiucnl Sanction to be done at the level
of loittfietciu Authority. Rest Noted forCpntpliaupe.
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